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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O,A.No. 175/91 
T.A. No. 

DATE OF DECISION 21-1-193 

	

Bhri .B. Gadhvj 
	

Petitioner 

Shrj 

	

	Paul 
	

Advocate for the Petitioner(s) 

Versus 

- 	rjnion of India and Others Respondent 

hri 	B .R. Kyada 	 Advocate for the Respondent(s) 

'CORAM: 

The Hon'ble Mr. N.V.Krihnan Vice Chairman 

The Hon'ble Mr. B.S. Hegde Member (J) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? > 



7,  

Shri Dolatdan Bapjibhai Gadhvi 
Platform Porter1  
Rajkot Junction, Railway Station, 
R aj kot. 	 Applicant. 

Advocate 	Shri M.V. Paul 

Versus 

1. 	The Union of India, 

O 	 Owing Western Railway 
Through General Manager 
Head Quarters Office, 
Chruchgate, Bombay. 

The Divisional Railway Manager, 
Western Railway, Kot}i Compound 
Raj kot. 	 Respondents 

Advocate 	Shri B.R. }yada 

O R A L J U D,  G.-E N EN T 

In 

	

O.A. 	176 of 1991 	 Date: 21-4-4993. 

Per Hon'ble Shri N.V. Krjshnan 	 Vice Chairman 

This aDplication has been made seeking 
- 	/ 

direction to the respondits toj treat the applicant/on 

duty in continuance of his 	service 	- 
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from )——l90, 	c use : 	suet incd injury, while 

On duty si 9— .-1990 . The 1': rcsd Counsel for the spp licnt 

ebbs thet during the pendency of this .ep lic. tion - ho 

g th per d-e-io cy of tLis Pi 

c-t--e+i the epplicent hes dec. J.ner tken hck 'en duty though 

w, s urieble to st '.te the deto of such resumption. 

Z. 	 Under these circumst: cs, if: SO fe r s the m: in 

relief for permission to resume duty is concenod, this 

ii cstion ft. s bocenee infructous. 

rh:. rcs ondents hr vs net filed 	reply. It is 

stetoc! be t tb 	 It r:spondeert s ere yet to i'egui.:riss the neried 

of L bs::tcs ef the :,p liccrnt, 

4. 	Uc re of th vieve th: t in .eqerd to this metter 

thepp1icant s ould filo/reireselt. tienf it rclreedy 	-e 

done. 

	

f t 	mree 	sepic rtionw5. 	 L :, 	 cose  

es heving become infructous end dccl r. tb:t this will not 

steed. in the xc wsy of the epelic:ent from filing 	re resent— 

tion for regulerisireg tb: eriod of hence from 9-9-1990. 

withir one month •fr 05 th dote of recoit cf this order, end, 

in c:::: such reprresontetion is received , it is oen to the 

oredor:ts to d.iseose it of I re ceore.oece with 1w within 

three months from thee ci: t of rocoi:t of such ro resonttion. 

/L(L 
Idegdo) 

ilembor (J) 

(1 •V.Krisbnen) 

Vice Chc'jrmer. 


